CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,
JABALPUR

Original Application No 817 of 2005
Jabalpur, this the 26® day of September, 2005.

Hon’ble Mr. MP. Singh, Vice Chairman
Hon’ble Mr. Madan Mohan, Judicial Member

1.  Bhismadhar, Son of Sahebu, Resident of
Andhariya, Tehsil Amla, District Betul.

2. Dinkar Son of Shri Ramu, Residant of
Ghatpipariya, Tehsil Mulati, District Betul.

3.  Shyam Kumar, Son of Shri Phusuchand,
Resident of Amla, Tehsil Amla, Tehsil Amla, '
District Betul. Applicants

(By Advocate — None)
VERSUS

1.  Chief of the Air Staff, Air Headquarters,
Vayu Bhawan, New Delhi.

2. Air Officer Commanding-in-Chief Maintenance
Command, IAF, Nagpur. .

3.  Station Commander Air Force Station Amla,
District Betul (M.P.) Respondents
- OR D E R(Oral)

By M.P.Singh, Vice Chairman —
-

By filing this OA, the applicants have Myﬂw Chief of
the Air Staff Air Officer Commanding-in-Chief and Station
Commander. As per the provisions of AT, Act, the Union of India is
to be implqidiped aj ,\i party. However, in ﬂus case the applicants have
not made a-party-te Union of India, which is a necessary party, in
view of the decisions.  in the cases of Ranjan Paul Vs. UOI &
Ors, ATR 1987(2) CAT 514, A, Theyagarajan Vs. Works

Wager, Integral Coach Factory , Madras & Ors. [1987] 4 ATC
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Kamal Prasad Vs. U.O.1. & Ors., (198%)8 ATC 868. Hence, this OA
is not maintainable and is accordingly r{ejectcd at the admission stage

itself.

(Madan Mohan)
Judicial Member
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M.P.Singh)-
Vice Chairman.



